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3MeA/ORDER

This is an appeal filed by the assessee against the order of the Id
CIT(A), National Faceless Appeal Centre (NFAC), Delhi dated 24.11.2021
in  Appeal No.ITBA/NFAC/S/250/2021-22/1037185913(1) for the
assessment year 2017-2018.

2. It was submitted by the |d AR that the assessee is an individual. It
was the submission that as the assessee had not received the notice, the
assessee had been unable to cooperate in the assessment proceedings.
It was also the submission that the assessee did not receive any notice
for hearing before the Id.CIT(A). It was submitted that consequently the
assessee was also not able to substantiate his claims before the Id.
CIT(A). It was the prayer of the Id. AR that the issues in this appeal may
be restored to the file of the AO and the assessee would cooperate in the

set aside proceedings.
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3. In reply, Id. Sr. DR submitted that the appeal filed by the assessee
is belated. It was further submitted that he had no objection to restore the
file of the AO for readjudication.
4, Ld. AR, in reply, submitted that there was no delay insofar as the
order itself was not served on the assessee and the appeal has been filed
within the time on the date of receipt of the order by the assessee.
5. | have considered the rival submissions. Admittedly, the Registry
has not identified any delay in filing of this appeal. It is also noticed that
the assessee has not represented before the Id. AO. In these
circumstances, the issues in this appeal are restored to the file of AO for
readjudication after granting the assessee adequate opportunity of being
heard.
6. In the result, appeal of the assessee is partly allowed for statistical
purposes.

Order dictated and pronounced in the open court on 07/06/2023.

Sd/-
(SISt ATU)
(GEORGE MATHAN)
1% T / JUDICIAL MEMBER

Fcah Cuttack; eaTer Dated 07/06/2023

Prakash Kumar Mishra, Sr.P.S.
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JTEATAR/ BY ORDER,

(Assistant Registrar)
T 3rdieli 38T, FEH/ITAT, Cuttack



